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CENTRAL ADNINISTRAT lyE TRiBUNAL 

BANGALORE BENCh 
BCCC 

Cornmerci'l ('-01 plex(BDA), 
Iridiranaçjar, 
Bangalore - 5(0 038 

Dated : 

APPLICAT I ON NO 19c/E7(r) 

W.P. NO 

Applicant 
	

RL~cnents 

T,S, SESHADRI 
	

The Scrstary, D/o. Mines & Urs 

4. The Director General, 
Geological Survey of India, 
27, J.L.i. Rod, Calcutta-16. 

S. Arv*nd Pent, Director. 
Economic Geology Divisicn•--I North, 
E-41, Maanoor Extension, Lucknow. 

6. V.K. Raina, Director International 
Wing, Ceologicl Survey of India, 
No.27, J.L.. Road, Calcut.t-16. 

To 

T.S. Seshadri, 
io.749, 133rd Crc.s, 

9th Main, 4th Flock, 
Jayanagar, BangElore—l. 

Dr. M.S. Nqaraja,diocate 
No.35, lInd floor, 
(Above Hotci Swath) 
let Main Road, Gandhinagar, 

Panalore-560 009. 

3. The Secretary, 
Dpart.ment of Mines, 

( 	
'v 	Shastri Bhavan, New Dlhj-1. 

Subject: SENDING COPIES 0FDERPASP±E BENCH 

passed by this Tribunal in the above said 

application on 	10-068 	- 

Please find enclosed herewith the copy of 	DER/? 

Lc 

Encl 	as above 

7. T.K. Guhasarkar, Director, ' 

Central Zone, ArISE Wing, 
SeMogical Survey of India, 
2xxRe*xx 
310, Laxmi Nagar, Nagpur-22.  

SEC ON oFgcER 
(JuDIcAJL) 

N.D. Ilitra, Direcirr, P&C Diuisiu r. 

Coal Wing, Geoogical Survey of Inc-' 
27, H.L.N. Road, Calcutta —16. 

Shri M. Vasudeva Rao, C.G.S.C. 
anga lore—I. 



6EF0FL THE CENTRAL AJiINISTPTIJE ThIE3UNL 

.)ATEJ THIS THE 10th JU1k 1937 

Prewnt : Hun'Lie Justica Sij F..S.PUTTASJAMY 	— Jice—Chdjrman 

Hun'ble Sri P.SFINIJASAJ 	— rember 

APPL1CTIL No. 19J197(J 

1.5 .Sashadri, 
i/a No.749, 
33rd Cross, 9th Main, 
4th Elock, Jayanacar, 
Eariccicre — 1. 

5- I j 	.5 .Nacaraj

JF  

	 S . 

. 
The Union of India, 
by it Sacretaiy to the 
Coiurrimunt of India, 
JeprtnenL of Mm-us, 
Ministry of Ste1 and Min_s, 
Shastri Bhavan, 

Nw LJalhi. 

The Jirector Gwnral, 
fecluicai Suivy of India, 

k.27, J.L.N. Foad, 
alcuta — 16. 

Arvin Pant, DircLo1, 
conomic Gclocy Jivision — I, 

North, B 41, Nahanacar Extentici, 
Lu c know. 

J. .Rair.a, 
Jiiwntui Intarnotinal Winc, 
tuoliicai Suivay of India, 

o.27, 1..koad, 

Lalcutta — lu. 

T. .!uhasrkar, Director, 
Lential Zone, A1SE Wino, 
Colocica1 Suriey of India, 
No.310, Laxmi Na:.ar, 
Nacpur — 22. 

App1ciit 

Advocate 

N.J.ilitra, Director, 

P & C Uiviion, Coal Wino, 
Gaolooical Survey of India, 
No.27, H.L.N.Road, 
Calcutta — 16. 	... 	RESFUNXNTS 

( Shri i.iA.UDEJM hAU 	... 	Advocate ) 

This application came up before the court today. Justice 

Sri .S.Puttawamy, hon'ble dice—Chairman mada the following : 
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OR DER 
p 

In this application ade under Section 19 of the 

Administrative Tribunale Akct of 1985 (Act), the applicant has sought 

for a direction to respondent Nor. 1 & 2 to extend him the Lenefit 

of Selection Grade Director (G.oloy)(SGJ), w.s.f. 1.9.86. 

Prior to 31.8.86, the applicant was workinç as Director 

(Geoloqy) i i thpaycale of Rs.15J2UDO(p:e-revied). 

[in 5.11.86, a Jepaitmental liomction Committee( iPC) 

constituted Cor the purpose considerad the CtSB of the appliciit and 

17 others and recoTrrniended for crant of Sf0 carryinq the time scdlO 

of .s.200J-2250(PIe-revised) from 1.9.86 to all ol' them. Lut Govern-

ment takinc the view that the applicant should earn one mole confi-

dential Report (CR) had not çranted the sme to him. Hence this 

application. 

The applicant has urqed that the denial of Sf3 Ly Govern-

ment iqnorinq the recommendations of the JPC ws iliccal and irnpropsl. 

In justification of the action of Covurnment, respondents 

1 and 2 have filed their reply. 

Di 1.S.Naqaraja, learned counael forthe applicant con-

tends that the denial of 550 carryinq the pay scale of a.2OUO-2253 

(pre-revised) to his client from 1.9.1936 thouqh riqhtly recornended 

by the JPC was illegal and improper. 

Sri M.Jasudava Rao, learned Additional Central Govern-

ment Standing Counsel appearing for respondents 1 and 2 sought to 
/ 

support the action of Government. 

As on 1.9.1986, 	w: 3 	ots of Selection Grade 

Directors in the department. Tra 	in it meeting fold on 

( 	
6.11.86 on a carefull evaluation of the sErvice recordo of the appli- 
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cant, recommended for çrant of SGL) to him fiom 1.'.1986 with due 

rst2ard to the cuidelines issued by Government on 7.2.1E31(kn.xure A) 

and thereafter also. 

We ha'e carefully examined the proceedin,s of the LJPC 

and the service records of the applicant. We find that the recommen-

dations made by the DPC was in conformity with every one of the cuide- 

lines issued by Covernment on 7.2.1901 and was fully justified. But 

of the DPO 

Government denied the same or did not accept the recommenddticn / 

on the cround that the applicant shold earn one more çood CR. We 

are of the view that t. is reason on which Government denied SCJ to 

the applicant, was a quaer reason and is cleary illegal. Evry one 

of the CRc on which the JPC had made its recommendation, disclose that 

pplicant had an excellent record and he fully maiited the grant 

of SGIJ from 1..66. When the previous racords were excellent, it is 

odd to hold that the applicant should earn one more cood CR. From 

this it follows that the order of the Government denyinc SGJ to the 

applicant from 1.9.83 cannot be upheld. 

In the lEçht of our above discussion, we allow tnis 

application and issue a direction to respondents 1 and 2 to extend 

the benefit of SCD in the time scale of s.2000-2250(pre-revised) 

from 1..0.3 with all consequential benefits thereto. 
r" 	11. 	Application allowed. But in the circumstances of the 

/111 	
acse, 	 to be8r their own costs.  

- 	 czzJ 
t K.5.PU1TALJMY 	I. P.5FiIflsM ) 

JICE-CHAIRmAN 	 r1MBEF 

E C "T11 
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ADDiLJ. LLi 
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